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Hon'ble Shri R,K,Ahooja» Wember (A)

New Delhi, this day of September, 1995
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0. A. NO. 1958/94 8

Shri T.S.Patil
s/o Shri Shamrao Bandoji Patil
aged 43 years
working as Deputy Director

Central Water Commission

Sewa Bhawan
P.K.Puram

NEW DELHI - 110 066,
At present to Centra in in g Unit
CWPRS, Pune-22,
Resident of Qrt. No, 978, Sector-iy
R.K.Puram

NElii CCLHI, ,,, Applicant

(By Shri K.L.Bhandula, Advocate)

di-

g.ft.NO.1960/941

Shri b'ijay Kumar Chawla
s/o Shri Tulsi Das Chawla
aged 40 working as Dy. Director, BCD(33&NE)
Central Water Eoinmission

Wing No, 1, Ilnd Floor <
West Block-11 , . •
R.K.Puram
NEW DELHI - 110 066 #

R/o F-118, East of Kailash
New Delhi - 110 065. ... Applicant

(By Shri K.L .Bhandula, Advocate)

Shri T, 1*1, yenugopalan
s/o Shri C.K.P.Nambiar
aged 45 years
working as Dy. Director
Irrigation Planning Directorate
Central Water Commission
Room No,203, Sewa Bhawan
R.K.Puram

NEW DELHI - 110 066.

R/o C—311, Pragati yihar Hostel
Lodhi Road, NEW DELHI - iio 003. .. Applicant

(By Shri K.L.Bhandula, Advocate)
Contd, ...2/-
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0« A. 1967/941

Shri B,G,Kaushik

s/o Shri O.P.Kaushik
aged 39
working as Deputy Director
Plonitor.ing (West) Dtg,,
Central Water Commission
Room Mo,506, Sewa Bhavan
R. K.Puram

MPW CTLHI - no 066,

R/o House No.63, Pocket F-26
Sector No,?, Rohini

Aoolicant

(By Shri K,L*Bhandula, Advocate)

Vs.

1, Union of India through
the Secretary to the Govt. of India
Win is try of Water Resources
Shrama Shakti Bhawan
NEW DTLHI,- no 001,

2, The Chairman

Central Water Commission
Sewa Bhawan
R.K.Puram
NEW DELHI « 110 066,

(By Shri K,C,Sharma, Idvocate)

Resoondents in ali the
four OAs,

OR PER

Hon'ble Shri R.K.Ahooja, ftember(A)

Since the subject matter of all the four Original

ftpplicatiDns (No.1958, I960, 1954 and 1967 of 1994) is the

same, they are disposed of by this common order,

O.A.N0.1958/94S

2. The applicant Shri T.S.Patil joined Central

Water Commision (CWC) on 12,12.1977 as Assistant Director,

He was given adhoc promotion as Deputy Director in the

pre—revised scale of Rs.llOD {5th year or under)^0-l600)

u»e,f, 17, 2,1983 and his pay fixed at Rs.HOO/—, His

promotion was regularised w.e.f, 22,1,19«5 when his pay

Contd 3/~



- 4

ansmalous sityaticin has baan craatsd ifiasmuc^r~a3
his pay is nou lass than that of his juniors*

5* Shri K»C.Sharffla, laarnad counsal arguing

for ths raspondants ©n tha ©that hand draw attantion

tha concordanca tabla annaxad to pay rulas,

according to which, tha pay of tha officar in tha

sanier scala i»a» pay scala of the Oaputy Diractor,

cannot axcead Rs^lOO/- till tha coBiplation of

ith yaar of sarv/ica*

I hawa Carefully c^sidarad the mattar*

Tha orders of tha Tribunal in 0. A. NO,2oi4/9o and tha

aarliar 3udgraants (O. A. No. 3319/92, 3321/92) clearly

laid down the rula that thara will fag no diffarenca

in ad-h@c sarvica and regular sarwiea in s© far as

tha quastion of earning inerass ants is concarnsd. It

would follow tharafrom that benefit of adhoc

sarvica for earning incraments ^uld aecrua only

if tha saroa accrues on regular sarvica in a

particular grade and not otherwisa. Thus, the first

incramant would ba aarnad in tha senior scala only

©n cofliplation of 6th yaar of sarvica. It was on

this basis that in O.A. Nq.Bp9/69(Shri A.K.Jain

dnion of India & Others tha banafit of adhoc

sarvica was allowed only on cofflplatlon of 6th

year of service. Tha applicant joined sarvica on

12.12, 1977 and ha thus complatsd his 6 years of service

on 41.12.1983. Ha was promoted on ad-hoc basis ©n

17.12,1983 and his first incramant was rightly

grantad on 17.2.1984.

Contd 5/-
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7, For tha rsason stated abowa, tiia application

is alleyad. Tha impiignad Office Maraorandum

datad 05*09«1994 is quashad and sat—aside* Raspendants

ara diractad to fix tha pay of tha applicant taking

into account his a(#ioG service with first increroant

in sanior scale ili-n conpletion of 6th yaac of sarvice*
Tha applicant uould be antitlad to all the arrears

of pay, etc, on account of rafixation yhich will be

paid him uithin a pariod of thraa months from the

date of racaipt of a copy ©f this order# There

shall be no ordar as to (^sts.

O.A* W* 1960/9^

S# Tha applicant Shri y.K.Chawla joinad as

Assistant Oiractor on 16* 11* 1979 and uas promotad on

adhoc basis to tha pest of Oaputy Oiractor uith

affact from 31* 12* 1983* Ha uas givan one incramant of

pay uith effect from 1.12. 1985 but by tha impugned

order his pay was urongly revised to Hs.lloo/-.

TTia impugned Office Memorandum dated 29.12. 1993 is

accordingly quashed and sat—asida and the respondents

ara diractad to rafix the pay of Shri Chawla en Wi.

Gofflplation of six years of sarvice taking into account

tha pariod of adhoc promotion and to pay him all

arraars of pay, ate. uithin a pariod of thraa months

from the data of racaipt of a «jpy of this ordar.

Ho Costs.

Q.A.NO.1964/94;

Tha applicant, Shri T.PI. Uenugopalan joinad

as Assistant Oiractor on 3.1.1977 and uas promoted .on

Contd. . .6/-
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adhoc basis to the post of Deputy Director uith

effect from 25,9,1981 when his pay was fixed at

Re.1100/-, He earned increments uith effect from

1,9,1983. His promotion was regularised on 22,1,1985

and his pay was fixed at Rs.i200/- with effect from

22,1,1985 whereas his pay should have been R3,12D0/-
uith effect from 1,9,1984. In the light of the decision

in O.A,NO,1958/94, the impugned Office Memorandum

dated 5,9,1994 (Annexure Al} is quashed

and the respondents are directed to refix the pay

of Shri Venugopalan taking into account the period
of adhoc promotion and to pay him all arrears etc.

within a period of three months, from the date of

receipt of a copy of this order. No costs.

10. The applicant, Shri B.G.kaushik joined as

Assistant Director on 15,12,1979 and was promoted on
adhoc basis to the post of Deputy Director uith effect

from^1,12,1983 when his pay was fixed at Rs,1100/».
In terms of the OA No.1958/94, the impugned Office
Memorandum dated 29,12.1993 is quashed atKL^aet^^ide
and the respondents are directed to refix the pay
of Shri Kaushik taking into account the period of
adhoc promotion and to pay him all arrears of pay
etc, within a period of three months from the date

of receipt of a copy of this order. No costs.

member(A


